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SUPPLEMENTARY DEMANDS*
Fok GRAN‘I‘BQR(?’ONDICHERRY).
1875-76

MR. DEPUTY SPEAKER: The
House now will take up discussion
and vetihg on the Supplémentary
Demands for Grantr in respeet of the
Budget for ithe Union territory of
Pondicherry for the year 1875.76,

DEMAND NO. 4.—ADMINISTRATION
JUSTICE

MR, DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 1,580,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1876 in re-
spect of ‘Administration of
Justice’.”

DeEMAND No, 6.—~REVENUE

MR DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 547,000 on Revenue
Account be granted to the Presi.
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1876 in
respect of ‘Revenue’.”

DemAND No. 7.—Sarxs Tax

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 09,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
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of Pondicherry to de‘ﬁny the
charges which will eome in epurse
of payment during the yesr ending
the Bist day of March, 1976 in
respect of ‘Sales Tax'."”

Demanp No, 8.—Taxes OnN VeRicizs

MR. DEPUTY-SFEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 81,000 on Revenue
Account be gramted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which wil] come i course
of payment during the year ending
the 31st day of March, 1978 in
respect of ‘Taxes on Vehicles'”

DEMAND NO. 9 —SECRETARIAT

MR. DEPUTY-SFEAKER: Motion
moved;

“That a Supplementary sum not
exceeding Rs. 1,66,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1976 in
respect of ‘Secretariat’”

DeMAND NO. 10.—DI1sTrict ADMINIS-
TRATION -

MR. DEPUTY-SPEAKER: Motion
moved

“That = Supplementdry Sum not
exceeding Rs. 79,000 on Revenue
Account and not  exceeding
Rs. 2,80,000 on Capital Account be
granted to the President out of
the Consolidated Fund of Pondi-
cherry to defray the charges which
will come in ccurse of payment
during the year ending the 81st &ay
of March, 1976 in respect of ‘Dis-
trict Administration'.”

*Moved with the recommmendation of the Presitent,
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Account be granted to the Presi-

Accoungy  ADMINISTRATION
MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 1,81,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in
respect of ‘Treasury and Accounts
Administration’.”

Demanp No. 12.—PoLICE

MR, DEPUTY.SPEAKER: Motion

moved;

“That a Supplementary sum not
exceeding Rs 12,66,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1876 in
respect of 'Police’.”

DemaND No. 13.—Jars

MR, DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs, 1,23,000 on Revenue
Account be granted to the Persi-
dent out of the Consohidated Fund
of Pondicherry to fefray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1978 in
respect of ‘Jeils'”

DemAND No, 14-—STATIONERY AND
PRINTING
MR. DEPUTY.SPEAKER: Motion
moved:
“That a Supplementary sum not
exceeding Rs. 114,000 on Revenue

Demanp  No.

dent out of the Consolidated Fund
ot Pondicherry to defray the
«harges which will come in course
uf payment during the year ending
the 31st day of March, 1978 in
respect of ‘Stationery and Print-
mg'.”

15.—MISCELLANEOUS
ADMINISTRATIVE GENERAL SERVICES

MR, DEPUTY.SPEAKER: Motion

moved;

“That a Supplementary sum not
exceeding Rs. 14,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges whicn will come in course
of payment during the year ending
the 31st day of WMarch, 1476 n
respect of ‘Miscellanous Adminis-
trative General Services'.”

DeEmanD No. 16.—RETIREMENT
BENEFITS

MR, DEPUTY.SPEAKER: Motion

moved:

“That a Supplementary sum not
cxceeding Rs. 14,49,000 on Revenue
Acount be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in
respect of |Retirement Benefits”.”

Demanp No. 17.—PusLic WORKS
MR, DEPUTY.SPEAKER: ™Motion

moved;

“That a Supplementary sum not
exceeding Rs. 461,000 on Revénue
Account and not excesding
Rs. 11,52,000 on Capita]l Account be
granted to the President out of the
Consolidated Fun& of Pondicherry
to defray the charges which will
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[Mr. Deputy-Speaker].

come in course of payment during
the year ending the 81st day of
March, 1976 in respect of ‘Public
Works".”

Demawp No. 18.—EDUCATION

MR, DEPUTY.SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 57,686,000 on Revenue
Account and not exceeding
Rs. 5,000 on Capital Account be
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1976 in respect of ‘Educa-
tim"”

DeManp No. 19.-—MEedrcan

MR, DEPUTY.SPEAKER: "Motion
moved:

“That a Supplementary sum not
exceeding Rs. 66,33,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in
respect of ‘Medical'.”

DemAND No. 20.—INFORMATION AND
PusLicITY

MR, DEPUTY.SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 92,000 on Revenue
Acount be granfed to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of Payment during the year ending
the 318 day of March, 1978 in
respect of ‘Information and Pub-

lLicity’”

1975-16
Demano No, 21.-LASous amp
Esrrovvamse

MR, DEPUTY.SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 2,81,000 on Revenue
Account be grunted to the Presi.
dent out of the Consolidated Fung
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 8ist duy of March, 1976 in
respect of ‘Labour and Employ-
ment’.”

DeEmanD No. 22-—Sorrar WeLFARE
MR. DEPUTY.SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 11,69,000 on Revenue
Account be granted to the Presi-
deni out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 381st day cof March, 1978 in
respect of ‘Social Welfare’”

DEMAND No, 23—~ CO-OPERATION
MR, DEPUTY.SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 83,000 on Revenue
Account and not exceeding
Rs. 378,000 on Capital Account be
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come in course of payment during
the year ending the 81st day of
March, 1976 in respect of ‘Co-
operation’”

DeEmAND No, 85 —AGRICULTURE
MR, DEPUTY.SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Hs. 3,77,000 on Revenus
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Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1076 In
respect of ‘Agriculture’.”

Demaxp No, 26.~~ANTMAL HUSBANDRY

MR, DEPUTY.SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,40,000 on Capital
Account be granted to the Presi.
dent out of the Consolidated Fund
of Pondicheriy to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1978 in
respect of ‘Animal Husbandry'”

Demanp No 28 —~CoMMUNITY
DEVELOPMENT

MR, DEPUTY.SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 4,83,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in
respect of ‘Community Develop-
ment'”

DeMmanD No. 29.—INDUSTRIES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 69,000 on Capital
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 18768 in
respect of ‘Industries’.”
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MR, DEPUTY.SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 88,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in
respect of ‘Food and Nutrition'.”

Demanp No, 31.—ELECTRICITY

MR. DEPUTY-SPEAKAR: Motion
moved:

“That & Supplementary sunt not
exceeding Rs. 4,83,000 on Revenue
Account and not exceeding
Rs, 12,88,000 on Capital Account be
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come in course of Payment during
the year ending the 31st day of
March, 1976 in respect of ‘Electri
city'."

Demanp No. 32.—PORTs AND PILOTAGE

MR. DEPUTY-SPEAKAR: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 12,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 In
respect of Ports and Pilotage’”

*SHRI S. A. MURUGANANTHAM
(Tirunelvell): Mr. Deputy Speaker,
Sir, I rise to say a few words on the
Supplementary Demunds for Pondi-
cherry on behalf of my party, the
Communist Party of India.

Sir, in these Supplementary
Demands, a paltry sum of Rs. 12,000

*The original spoech was delivered in Tamil.
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[Shri S. A. Muruganantham]

has been asked for Pondicherry Port
Development. I wonder what the
Government can do with this money
for the development of Pondicherry
Port, which occupies a pivotal place
in the economic development of Pon-
dicherry. Similarly, under the
Supplementary demand ‘Industries’ a
small sum of Rs. 59,000 has been asked
for. Sir, how can the Government
plan for industriai development of
Pondicherry State with this meagre
sum of Rs. §9,000. In fact, Sir, after
the attainment of freedom from
Franch rule. there has not been any
industrial growth in Pondicherry. I
should say that the industrial develop-
ment of Pondicherry has been com-
pletely neglected. So far the indus-
trial growth in Pondicherry has been
confined to the industrial growth of
Aurobindo Ashram. Aurobindo
Ashram has developed industrially
more than the Pondicharry State. In
this house many times questions were
raised about Shri Talwar, the Chair-
man of the State Bank of India, giving
encouragement to the industries
manned by Aurcbindo Ashram by
spending public money on the pur-
chase of goods. I have rn0 objection
to his spending his own personal
money for purchasing Aurobindo
Ashram goods. But I ohject to his
spending-spree with public money for
giving fillip to the industries of
Aurobindo Ashram.

Sir, I wish to point out that grave
injustice is being perpetrated on the
Scheduled Castes and Scheduled Tri-
bes and other economically backward
classes in Pondicherry though their
upliftment has been given a place of
fionour in the 20 point economic pro-
gramme adumbrated by the Prime
WMinister.

MR. DEPUTY-SPEAKER: Mr.
‘Talwar giving money to Aurcbindo
Ashram—is it anywhere in these
Supplementary Demands, I would like
to know.

1975-76

SHRI S. A. MURUGANANTHAM:
It was raised many times on the floor
of this House. Sir, for years and
years the Harijan workers in the
Pondicherry State have been demand-
ing guaranteed minimum wages.
Their demand of Rs. 6 per day has
not yet been conceded. No iegal
steps have so far been taken either
for guarantesing them minimum
wages or for increasing their daily
wages.

MR. DEPUTY-SPEAKER: Mr.
Muruganantham, please sit down for
a minute. I am neot preventing you
from speaking. I am drawing your
attention to the rule that when we
discuss Supplementary Demands, we
point out these demands listed and
we say something on them. We do
not make it a general discussion and
say all kinds of things.

SHRI S, A. MURUGANANTHAM: T
am coming fo that. The Harijan
workers in the State should be given
statutory backing for their minimum
wages and also legislative steps should
be taken for enhkéencing their daily
wages. In the Supplementary De-
mands under PUBLIC WORKS a sum
of Rs. 4.61 lakhs hLas been asked for,
while under the Demand POLICE a
sum of Rs. 12.66 lakhs has been asked.
With this sum of Rs. 4.61 lakhs, I
wonder whether any worthwhile
public works can be undertaken by
the Government. For example, you
will find even this day in Pondicherry
open drainage. Though drainage
scheme has been taken up two years
before, yet no significant progress has
been made. Adequate attention must
be paid to this question of open
drainage in Pondicherry. Sir, the
Bharat Mill has beer closed throwing
3000 workers out of employment.
They are facing starvation, Immediate
steps must be taken to re-open
Bharat Mill in Pondicherry. In con-
clusion, I would refer to the wide-
spread rumour of the Auroville City
becoming a base of C.I.A. activities.
I appeal to the Govermment that

il
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necessary steps should be taken to
prevent Auroville City becoming a
seat of C.I.A. activities.

With these words I conclude.

SHRI KRISHNA CHANDRA HAL-
‘DER (Ausgram): Mr. Deputy-Speaker,
Sir, in Pondicherry President’s rule is
continuing for a long time and Gov-
ernment has not yet announced when
election will be held there. I want to
know when election will be held there.

MR. DEPUTY-SPEAKER: How can
Mrs. Sushila Rohatgi answer that
question? How do you expect her to
answer that question?

SHRI DINEN BHATTACHARYYA

(Serampore): In the general discus-
sion it can come.

SHRI KRISHNA CHANDRA HAL-
DER: She represents the Government.

MR. DEPUTY-SPEAKER: Ask a
question which she can answer.

SHRI KRISHNA CHANDRA HAL-
DER: How long President’s rule will
continue, I do not know. The people
of Pondicherry wanted that there
should be an elected Government at
the earliest possible time. Regarding
the development programme, Pondi-
cherry is a backward Union Territory.
So, I think, for public work pro-
grammes there, more money should be
allotted for the development of Pondi-
cherry. What steps the Government
are going to take, I want to know
from the hon. Minister. The main in-
dustry in Pondicherry is the Textile
industry and it is facing recession.
Thousands of workers are retrenched
and laid-off by the businessmen. Now
that this is under President’s rule,
the Centre should take all positive
measures so that this textile industry
of Pondicherry ean be saved and thou-
sands and thousands eof workers
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can be saved from retrenchment and
starvation. I do not want to take more
time. If the Government is serious
about implementation of 20 Point pro-
gramme, they should allot more imoney
for the development of Pondicherry.
They should also announce about the
early elections to be held in that
State. Thank you.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): There
i3 not much to reply and I do not
think I have much to say in reply. It
is not possible to say when election
will be held. It is very much depen-
dent upon the situation there. About
the point made by the CPI Member, I
don’t think I have anything to say
on that.

About the latest speech to which
the hon. Member has just now refer-
red. I think that thle 20-Point Econo-
mic Programme has made some head-
way and the Administration is imple-
menting it as quickly as possible.
That is all I can say.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the respective Supplemen-
tary sums not exceeding the am-
ounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper be grant-
ed to the President out of the Con-
solidated Fund of the Union Terri-
tory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976, in res-
pect of the following demands en-

tered in the second column there-
of—

Demand Nos. 4, 6 to 23, 25, 26
and 28 to 32.”

The motion was adopied.




